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AUTHORITATIVE ENGLISH TEXT
Bill No. 20 of 2011

THE HIMACHAL PRADESH LAND REVENUE (AMENDMNT)
BILL, 2011

(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of
1954).

BE it enacted by the Legislative Assembly of the Hitvel Pradesh in the Sixty-second
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh LandeRee
(Amendment) Act, 2011.

2. Amendment of section 34.-4n section 34 of the Himachal Pradesh Land
Revenue Act, 1954 (hereinafter referred to aspifiecipal Act’),-

(@) in sub-section (1), for the words “by the Patwof each estate” the
words “by the Revenue Officer concerned for eadate’s shall be
substituted; and

(b) in sub-section (3), after the words “each tesfahe words “and the
Revenue Officer” shall be inserted.

3. Amendment of section 35.-# section 35 of the principal Act,-



(&) in sub-section (1), after the words “of treta¢e”, the words “or the
Revenue Officer concerned” shall be inserted:;

(b) in sub-section (2), after the words “to thewsi”, the words “or the
Revenue Officer concerned” shall be inserted:;

(c) in sub-section (3), after the words “The patiydahe words and signs
“or the Revenue Officer, as the case may be,” flamlhserted; and

(d) in sub-section (5), after the words “to thewsi”, the words “or the
Revenue Officer” shall be inserted.

STATEMENT OF OBJECTS AND REASONS

Section 34 of the Himachal Pradesh Land Revenag 2954 provides for
periodical up-dation of record-of-rights by the Waii in accordance with the rules made
by the Financial Commissioner and for this purpdise,Collector shall cause to be kept
by the Patwari of each estate a register of mutatiand such other registers as the
Financial Commissioner may prescribe by rules. Hart section 35 of the Act ibid
provides for the procedure to be followed by thespe acquiring any rights in an estate
as a land owner etc. for getting the mutation ewdtein the mutation register and
attestation thereof by the Revenue Officer. In priesimplify the procedure for up-
dation of record-of-rights and attestation of migiatit has been proposed to provide an
option to the applicant to get the mutation entexed attested either at the Tehsil office
or at the Patwar Circle as he may desire, on tbis lod specified registered documents. It
is expected that on the one hand this will enspeedy disposal of mutation cases and on
the other hand, it will also provide a reprievehe general public. This has necessitated
amendments in the Act ibid.

This Bill seeks to achieve the above objectives.
(THAKUR GULAB SINGH)
Minister-in-Charge.
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